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SHR] SANTOSH BAGRODIA_ I will
contmge tomorrow

—_—

STATEMENT BY MINISTER—TRAIN

ACCIDENT ON " 'BUDGE.BUDGE—

SFALDAH SECTION ON THE 6TH
JANUARY, 1991
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SHRI MD SALIM (West Bengal):
Mr - Vice-Chairman, Sir, the south sec-
tion ot the Sealdah Division of the
Eastern Railway 1gs one of the most
neglccted sections n the Fastérn Rail-
way, and there 13 a long-standing de-
mand for modermization of the signal
system mn the south section, particu-
larly, m the infersection where this
accident ogcurred last night. The
Budge Dudge section and the Sonapur
section are divided near the place of
the accident 1 would like to ask the
Minister whether the Government 1s
ready lo take corrective measures for
a permanent solution to minimize
chances of recurrence of such acci-
dents.

Secondly, how, in the same line, do
the goods train afig thé EMU train
meet together? 1 would like t; know
whether an inquiry hus already been
ordered into that. My point of con-
cern is this: In such.accidents, the
authorities usually blame the staff on
duty, but I would like to emphasize
oni the point of maintenance. I want
to know whether maintenance is be-
ing done regularly and what ig the
role of lack of such maintenanee in
thig particular_ accident,

1 also want to know whether ~the
railway authorities have siready taken
steps to conpensate thy families of the
deceased persons and those who were
injured and are under treatment now.
I want to know whether the railway
authoritieg have already taken a deci-
sion to compensate these people.
Particularly, the time of the accident
suggests that most of the victimg are
daily wage earners. Without going
into details, as » Member from the city
of Celcutts ifiself, I can gay that most
of the victimz are thoge travellers
who sre dally wage esrmers Hke
vendors who used to go to the city
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SHRI GURUDAS DAS GUPTA
(ﬁ{ggst Bengal). The mamn point 1s
that it.is sp accident that some acel-
dents are not taking place in the Eail.
ways on g much greater number.
There should have been many more
accidents. .
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[The'Vlce-Cha"ir_man( Shri Shankar
Daya} Singh) in the Chair]
Thefefor€, at the beginning I say.
that _the.Rallway Admimstration,

rynnigg of the railways; the maites .
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N M L
nance of thé trdck, the srizﬁlﬁn*g‘, iy
electrifieation, the whole rail

terf, ha8 come to slich a pills ¢

si deeidents should have taken
on & moeh stale inr the country.-
Theretore, it i an accldent that some
such dtcidents e not taxing placg in
the voutllry, - THe importdnt point
tha#t emsrge; from tlie Statement is
that the Govérnmént says nine people
were killed. The Government hag no
independent agency to find out how
many people were killed, Thereéfore,’
thig 1s a statement they have prepared
on the basis of the report given by the
local rhi} autheritfes. ‘Therefare, this
18 an understatement. Man, mbre
people have died end some déhd bodies
have been removed, because the acci-
den¢ took Place at an odd hour and
also just going through the deseription
that while one ¥rain was standing,
another train war coming with full
speed at such a moment and there
was 5 collision. Ag g result of thi-
coll'sion it is most I'kely that casual-
ties would be much more than what
the State_ment says. Why I say so is
because T live quite near to the place
where the accident has taken place,
It 13 1 the city o Caleutta itsell.
There is a fending, 3 curve. It is
near the curve tha* the accident has
taken place, It 15 impossible for the
two traing fo run on the same line 1f,
thele had not becn the signalling,
ercoy. Therefore, it is because of the
signalling errgr that the collision hasg
takeq place, Therefore, the first po'nt
is why was there 5 signalling error
after electrificatigr, and after. _auto-,
matic signalling?. You. may_kindly
remember the signalling.an the rail-
ways is automatic Therefgre,  glec-,
trified automatic signalling committed
an error Why Was the error commit-
ted* It g because it 15 mnot being
mamntained properly Nobody s
there to see whether the svstem 1is
vroperly working or not “Therefore
it 1s not a signal fallure but a human "’
feslure  "Phe responsibility for the
human. ~ faflure sheuld He onr the-
managemennt of-the Railways, 'Ratt-—~
ways of late have Méen giving iip~

thé responsibitity of maintenance.
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The mamntanance work is naw
being done by the contractors. Be-
cause the contractors are doing the
work, not the devartments, therefore,
the wurk is sub-stardard As g result
of th's there 1s hkehhood of more
errors, Just to see that the econom.
drive 35 properly implemented, tha
Ralway is giving up,its work and
becauge of that :ne  contractors are
ge'ting the job kLecause of the con-
tractors’ work, the work 15 substand-
ard, 1+ not bemng done properly, ar?
signalang 1s not he'ng mamtained
prupe ly 'Theref.-e, the accident .s
duz t, the lapse rct on the part of
the m )tormen, nol ¢ nthe part of the
persors who have been driving the
tre‘n, but it is hecause of the grave
det1sion of the Reillwayg to surrender
its respomsibility to the contractors.
Therefore, my first point is—I know
Mr Bnakta Charap Das g not ccm-
petent to give thrs answer; but I
wish the competent Minister gave the
answey in a competent way—whether
security risk will be taken into cons'-
deration py the Government while
the maintenance work is being given
to the contractors, i demand that the
contractors must not be given any
job Every piece of Railway work
should be done %v the Department
themselves, These accidents are
taking place because the work is being
given to the contractors. Therefore,
‘my first question iy whether the Gov-
ernment shall  realise—after 9 live.
were lost—after such 8n accldent has
taken place—that it is wrong on the'-
part to give the work tv the contrac-
tors. May I knovr from the Minister
whethey that system is going to b~
changed? This i« number one.

Number two this ~accient had
taken place at the ~dd hour as my
colleagies have been saying. The
travellers have been mostly the
bread-winners of the families. There-
fore if vou say thu! we will pav them
some amount just gs gratis Govern
mett “is generous to pay them com-
pensation, please don't become so
generous. ‘'We don’t want you to be

[RAJYA SABHA]

‘Minister 43

generous 1n respect of compensation,
We want you  to tell us whether you
are gomg to provide jobs to at leasi
tne member of the family of the
person Whg hag been involved 1p the
accident and who has ded If is
your fault It 1s because of your fauls-
that the peovle have lost their lves

Therefore, I do a0t want you to tak=
a generoug stand ang say “Yes, w

will pay them Rs | lakbs

.

1T A § 16 98T USH-AG T
¥ fr qwer 10 gwT &,
5 gWr< & ) : ’
We are havng Mal arajas in the hall
AL FT oqRe d F WA ¢
¥ AW | et AR AT AT A FET
WY § IEEr A WO ?

Therefore, 1t 1s not a question of pay-
ment of componsation

sy gl fog sgaquifaa
A FF F, Aopn d7 F F

SERI GURUDAS DAS GUPTA So
the point is, "t is an important thing
I am discussing I wish the hon,
Member does not .nterject, It 1s an
mmportant thing

Faawme (st wwT qaw o) ¢
¥ ol wrRw ¥ wAWiT A9 1 W
HOAT qTa aferdr

U NTQE A WA : ww Af
g, w1fee .
When people are dying, when acci-
dents are taking jlace, is 't unusud
on my part to expect the House *o
behave 1n a different way? The point
18, I do not want compensation onh
compassionate grounds I want the
people who had been mostly bread-
winners, who were poor because they
were the people who came to the
markets of Calcutta gnd took the
purchased articles tc their own places
to sell them and earp their livelthood.
Therefore, these people were the
bread-winners. Let the Government
be not generoug as to pay them Rs 1
lakh compensation. T want the Rail-
way Ministe~ to tell me if they are
ready to provide jobs to at least ome
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member i each .t che families of
the persens Rilléd in the aceident,
They should consrder this This i3
numbey two, 3

Number 3, 1t 1s essentigl- that the
railway, men whe bhave been killed
their kith and kin also should be pre-
vded with jobs

Number 4, I have no faith whatso-
ever 1 thig admimgtfation. Excuse
me for being so caustic, particularly
when a youniger colleague of mine
has made 'a statement but kindly
allow me to be caustic because I.have
no confidence whetsoever in the ad-
m nistration of tne Railways, They
are not the persons o find out whose
lapse 1t was The Rallway Mmistry
officials will not be able to bring out

-~~~ lhe reason of the lapse becauge thev

are 1 the fault. The people who
have committed the faylt cannot re-
cover the source of their fault. There-
fore, I want an independent enquiry
1t may somewhat appear to be strange
to you because are generally not ac-
customed to this type of demand. But,
g'nce a large number of people have
died ip the heart of Calcutta—since
it is because of the lapse on the part
of the Railway administration—since
failure of the signalling—since the
trains collided of the whole
thing was because of the total
failure of the Railway administration
to maintain the signalling, just a
departmental enquiry will not bring
out the truth. Tt would become just

an eye-wash g‘mr,@mmlmqg
Tt & Wiy, waz # 7, 7eT ST

If the Government is serious—despite
everything, this Government is seri-
ous_ Government~—despite their politi~
cal strength in.the Parliament, they
are serious Government and i they
are serious, will they consider this
demand more seriously? I want an
independent enquiry to be instituted
:o find out who wa. responsible for
t.

Lastly, I want the Minister to teil
us considering the security Thazard
they will not cive the contractors the
Jobr of looking after the malntenance

{7 FAN.- 19917
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of the .diﬂ;erent detartments, including
signalling,

SHRI SANTOSH BAGRODIA (R--
jastham): Mr.  Vice-Charman,  Sir,
the acoident hes takem place about 5
kilometre away frcm my house. Ths
moment I eame to know about thiz
gecudent, I called Caleutta to find out
what actually has happened You
will _be 'surprlsed there was a very
big noise and that nomse, the thuo,
because of the acc.dent, was heard
about five kilometres away I cannot
understand why the Divisional Rail-~
way Manager recched the place of
accident only after one hour. From
the headquarters at place could be
reacheq within 1 minutes Even
granting for the worst traffic in Cal-
cutta at that tme, he coulg have
reached there within 20 minutes. I
do not understand why he hag taken
such a long time As Mr Das Gupts
has sa‘d. it ig complete carelessness
on the part of ths staff, Immediate
action should b~ taken against the
erring staff, Otherwise they will con-
tinue to be irresponsible and people-
will continue to die,

_Then, as I undergtand,-at least 25
peope have died I do not know from
what source of-‘njurmation the Gov-
ernment says only nine persons died.
Seores of peopic have been injured
This is all in-mv infarmation which.
I -have recelved frem my friends,
from my family members, who aere
livimg in thet ar~s 1 would like a-

jon from the Minister on:
this- -

The most Imortant point is, a:
accident kas taken place, many are
dead and ‘many are injured. Prob--
ably, some compensation will be
given. But I cannot understand wh.at
prevented, if not the Railway Minis
ter the Deputy Ralway Minister or
any other Minister from going to
Calcutta by tods™ . morhing fiight ~it
not by a spetial yicraft. What made
him wait till this evening’y for about
94 hours? There wss a fiight in thv
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morning. Probably they mdy  say
they did not have the information.
But 1t is nat satigfzctery. It 18 g very
serfous Japse on the part of the Minis~
ter for Railways, I would like to
have a clarification why they did not
«decide %o go m tne mornming.

Ceming t{o compensation, 1t 1s net
a grent of mercy It is obiligatory
‘on the part of the Railways. Why
have they not ment:oned the amount
to be gven? You simply say ‘ex-
gratia® Why are you So casual? Why
Mr Ahluwalia had to ask for Rs 1
lakh? We would like to know the
amount they are gomng to pay. Also

one of the dependants of each dead,
who was -an Indign citizen, must be

given &:job by tke Government,

Then, I demand an independent in-
quiry by g retireq judge No depart-
mental nquiry i goiny to satisfy us.

On the last poinl I peg to differ
with My Das Gpta. He sad work
should not be given to contractors
It 1s not a question of who 1s doing
the work The country cannot afford
to do all the work departmentally
It is physically impqssible For exam-
ple, servicing of telelphone or laying
of cable lines may be allowed to be
done by private contractors. But you
appoint supervisors. You must know
the people who are responsible. If
work is not done to satisfaction, as
per the .rules and the specification ,

what are the supevvisors doing? Why
are you not taking action agamnst
them? With these clarifications, ?

thank you very much Sir

. sftoft s wfin (e k)
Iy YN, | T
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DR. YELAMANCHILI SIVAJI (An-~

dhra Pradesh): Sii, it appeared that
the accident took place owing to the
human error an] svstem faillure [

would like to know what steps have ™

been taken so that such tragedies
may not recur. It is mentioned by
the hon, Minister that in addition teo
nine people killed, five are injured
among whom one has been discharged
from the hospital. However, what is
the condition of rest of the four? Are
they improving cr their condition is
deterigrating in the hosptal? When-
ever such accidents take place, the
usual procedure in the Governmen*,
15- that undue delay -takes place for
bandng over the Yodies to the mer:-
bers of the bereavegd, familieg for want,
of proper attentiun to undertake post-
mortem, and. othe: things, I would
like .to adv se.yon to.do. away .with
the post-mortem .and without carry-
ing the bodies to the mortuary and
subjecting the members of the fami-

hes to- untold = flermgs, yoy can

straightway hand ower the Jbodieg to
them Sir. the compensation is much

less than ‘compared to similar acci:

dents in. case of Indian Airlines

SoI would Jike -to advise the .
Government .to be g little hib
uberal in paymerit (f gx:gratia-as welll
as for. providing scme Jjobs to dhe{
members of the Tereaved familjes.i
Thank you

SHEI KAPIL VERMA: (Ut Prag
desh) 8ir, it is very uppar {“'““w’he;s.
the Prime Mrmiste) “dxpidasdd regr:d’
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that. the Government was not infor
med in t'me about the acCided®t; sueh
a lapse 15 unprecedented. This Gov-
ernment is rew that I can under-
stand, My first question will be, at
what time dig the -Rail Bhawan re-
Ce ve mformation ~bout this accident
because the All India Radio I heard
myself thig mormng, broadcast and
the papers carry it* At what time
did the Rail Bhaver recerve this in-
formation and at what time did they
inform -the Government? As it ap-
pears, they dig 1ol inform them ¢iI!
this afternoon. “Who is responsible
for this lapse? This I want to know.
I would like to know why the Rail-
way Administratin at Calcutta took
so much t'me, tock more than one
\hour, and as a oclleague of ours,

whose house 1s there, 1s mentioning,
# 1s only ten 'munutes walk from
there, why was so much time taken?

Secondly, 1s 1t correct as our hon.
colleague here Mr  Gurudgg Das
Gupta 15 saying that the contracto s
are meinta ning thic line? Is it sc
that they are respornsible for mainten-
ance of signals also? If it is so, the
Railway Mihister should tell ug whe-
ther this 1s true only about this sec
tion of the lneg or other lines also
and what 1s the svstem of contractors
bemg given addwronal” responsibility
also? Pruma facie the Railway offi-
cialg must have tcld him about the
cause of accident Was 1t human
error only or signs! error or was i
for some other reason? Prima facie
1if he has some infrmation, he should
share 1t with the Ilouse I hope 1it
was not sabotage But if it was so
he must tell us nd 1 also want to
know what 15 the ~vstem of checking
the mamntenance of the lines mrainte-
nance of the equipments, maintenance
of signals and human management
there maintenance of cebing also and
when was all this last inspected and
checlted? This T weulg like to know
Then I would alsr~ .1ke to know whe
ther tie Minister who has gone there
to {"wy Sptd . will mioke <ome statement
tamorrow. Will he give some informa-

[7 JAN. 1891 ]

-

“r

tion tomorrow? After he has giudied
the whole thing oy ‘he spot, I would.
like to know the aetion he hag taker

ahout it and the .information he has
collected because thig is only a very
little information. There is hardly
anything which would satisfy the
House, I demana that the Mimster
should make a detalleg statement

when he comes back so that it mav

be a lesson to the Railways, particu-

larly in Calecutta and other placeg of
the ecountry. This callousness this
uttar casuel atti.ade {o human life,

is very regrettable, The Govern--
ment ip its ovm interest, in the inter-

est of its owp rerytation apd in th:
interest of its ow:. credihility, shoujd
hold an epen Inquiry. A statement
should be made by the Minister with

full information op hi¢ return When
humati e {3 mnvolved, it is not 2
question u. party I demand that the
Minsster should mike a statement to

MOrrow giving v+, detailed mforma-

tion and 1 also support the demand

made by my hoa. . colleague. that
there should be an independent n-
guirv and whawever information
about- the causes etc. the Minister
has at the momeni shoulg be gvar
to as .

Minister
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[ adar 397 ]

g, @ mur feew & swaedr Ay
o, Taay farmdr (Fa qT sy & °
W fawwr g Ay §, €W
T iy E, WE F W F oA
7wy @ few Q& & zEwy
famm. O =y &7

FAG GOW TWE  (TFTE)
TURNTHA SY, WA wAr St FT
7g FATH gAY F arg § aAfaw &
g uw g ¥ (& amar & B oww
e ¥ s goweh Tag wge far
T 99 g% 39 faug 1 @7 F qwWA
M @, 99 aF qT W I
ghear & sEE QT afy faet e
nga"ﬁwqr S F A & AR g
qYHIT FY Ave g g, AT HEGE
g?tar%wmﬁz#ra@%% L
T sHifAg qf ug Fgar u§ QR

¥ g ower St & Qw
Ff{wmrg  SMET  AET—UF A
JY A 4T AR FART ¥ FG g
g Aty geT =.fgg—d& oY
ST wSgdt & g faww & oww
el Wﬁﬁrl

g, ag e & B @m
Sk ﬁ?ﬁﬁ-sﬁ'ﬂ gag & \'rr%r
33, WAL FI 9T & g qF 94T
g"ra?-rvrmmﬁﬁmwir gy
goeTr gt ¥, § windm welt off
qeAr |TET 6 war Aty Her S
F TW gHEAT N SAF T gug  wefy
Y ok e faelt of, @ 5@ 0@
fadt o, @ gaggEg TEED
faely off, @ ¥R FOF AT T
ez ¥ " Sefery FY WY gd?

_ @wq, W & e wrgh S
= F @s wh 2,
g —

“One person who was on th2

scene 3 few minuteg after the
disaster said the . goods tramn
driver could n:t be found.”

[ RAJTYA SABHA ]
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Far ag «17 99 § @ grEw W oA
ar

wra wr & e g g EAECKS
T 740§ ) ,

s, § 0w g Wi W {eT
gt e w7l S %f:}f@r%

g o wae @ W W
BIE-HIET #H T § S9 TAM+ o,
ag g M O% IO FW A
faaeff st aiderdn &iw FH AN
| S E, qG WFEL I@ ¢ ¥ AW
STT &1 &Y 5@ 3 v guear A fead
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SHRI BHAKTA CHARAN DAS-
Mr Vice-Chairmar, Sir, honourable
Members have expressed their deep
concern over the matter, I thank ths
honourable Members for the really
relevant ponts thev have made Cer-
tain 1mportant questiong have bezn
raised. I would like to inform theé
honourable Members thgt immediate-
ly after the accident the process of
mquiry began, T+, DRM immedi-
ately rushed to *he gpot along wth
medical staff gnd other officers at the
divisional level *jne Railway Board
was informed of the accident at 00.40
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AM. 1n the night yesterday. I say this

“because honourakt.,
made comments .. the working of
the Railway Ministry and the Rail-
way Board Imra dlately after get-
ting the news of t*¢ accident in the
“early morning th> Member (Electr:-
cal) wag sent to Calcutty to inguirs
into the cause of il¢ aegident because
the aceident took * lace op the double
electrical line. He was, therefore sent
immediately m tke mornmng Since
morning MR and I were busy collec-
ling the exact information, Members
mentioned here different versions of
the number of persons killed in the
accident Some Members put the
figure at 15, some mentioned the
figure of 25 But ng figure is correct.
Whatever mform_tion we have Te-
ceved so far, ac"’)Idlng to that nine
TPersons were killed and all were
adults I would request honourabls
Members, 1f they have any informa-
tion wth them -f the peonle killed,
they may please give us that infor-
mation and we will take necessary
steps,.

MISS SAROJ KHAPARDE: Mr.
Minister, you are making a very res-
pons'ble statement You must know
thig is not the Mambers' job to give
you correct figures. You should get
us the information.

SHRI V NARAVANASAMY. It is
for the Governm.nt to give th2
correct informaton

THE  VICE-CHAIRMAN (SHRI
SHANKAR DAYAI, SINGH): M.
Minister honourabie Members 'have
asked questions for clarification from
you, You have ‘o give them the re-
plies You have not put questions to
them for information.

SHRI BHAKTA CHARAN DAS: 1
am giving whatever information we
have so far collected According to
our information nine persong have
died. Members have mentioned diffe-
rent figur®s of th: persons killed.. .
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THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAI, SINGH); They
are quotihg -from newspapers,

- SHRI BHAKTA CHARAN DAS:
They are quoting from newspapets
We are teying to yet the exact mfor-
mation, Our effort 15 stidl on to get
the exdgct information. The Mmster
of Railways alon: with the Board
memberg and otbet offi~laly went to
the spot to get the correct information
from the site of accdent. (Inferrup-
tions) The exact information we have
received so. far showg that nine per-
sons have died. (Interruptions)

THE VICE-CHAIRMAN (SHRI1
SHANKAR DAYAL SINGH): Pleas:
Tear Yhe Whmasber fixst, 1 win oot
allowing any inie'ruptions Let th.
Mimster make his reply first.

SHRI BHAKTA CHARAN DAS:
Prima facie the ac:~dent occurred on
account of the :alure of the staff
(Interruptions) I may tell you that it
15 reported that pi.ma facie the acci-
dent wes caused by the fallure of ths:

v

staff Some Mewmbers asked about
“compensation {(Inder the Railway

Compensation Ruies, 1990 we have a
provision for compensatiop gtarting
from Rs_ 16,000 ‘c Rs 2 lakhs, Im-
med ately ex-gratin to.-the extent of
Rs, 5000 wag givey to the famihes
of the deceased rop grievous -njuries
we have a provicon of Rs. 1,000. 0.
2,000 and for minor injuries the pro-
vision is Rs. 250. And, Sir, for mmor
injuries, we have a provision ef two
hundred and, fifty rupees All these
things are bemg done

-

Members have asted whether th.
bedies have been ‘dentifled op n.ot
I% now we have been able to ident't;
gix bodies and the rest of the bodies
are yet to be identified and our offi-
cials are trying their best to identify
the dead bodies, The Minister of
Railways is proceeding to the place.

Some honourahle Members sugges-
zed that there stould he some inde-
vendent inquiry. Sir, we have the
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Commi:maner of Ra‘lway Safety and

that Commission is not under the
Radways, byt is under the adminis-
trative cantrol of the Ciwvil Aviation
Mupistry, It is a totally .ndependent
body. Even though some experienced
rgilway officers ar'. senior engineers
are there, this organization s totally
iree from the contrc] of the Railway
Ministry or the Railway Board and
they have their own independent
Views,

SHRI V. NARAYANASAMY (Pon-
dicherry): Sir, I want one clarifica-
tion The Minister 13 saying some-
thing about the Commissioner for
Raillway Safety and Le says that they
are not attached to the Railway M:
nistry, but to tho Ministry of Civil
Aviation. Now what happened m
Kerala? 8ir, in Kerala, some time
back, there was an accident in Kerala
and the Report of the Commissioner
of Raillway Safety then said
that due to a tornado that was
there this accident took place! But
that was not the actua] cause This is
the kind of inquiry that 1g being con-
ducted by the Commissioner for Rail-
way Safety. A subsequent inquiry was
conducted which found the earlier
finding wrong 'Therefore, we cannot
totally depend on the Report of the
Commussioner for Railway Safety

SHRI BHAKTA CHARAN DAS: It
s not a fact, Sir (Interruptions)

_ SHRI Vv NARAYANASAMY: It 1s
a fact I am telling you, 1t ig a fact
It was, widely reported in the Press
But you do not know (Inierrup-
tions)

SHR; BHAKTA CHARAN DAS: Mr
Narayanasamy, the Raillway Safety
Wing 1s under the administrative econ-
-trol .of the Crvil Awiatior Mimistry
~and-if’ is not undey our control They
are free to dp their work and they
have starteq their work. The Commis.
uoner for Raillway Safety, Eastern Re.
gron has already started his work since

. this morning, Therefore, we hope
that they will definitely give their in-

[ RAJYA SABHA]

swmive” g

dependent vérsion. Wmiever 1; q &
ty—I can assure the M@

cause gome honourable Membe;g g;os-
ed doubts—would be brought to hook
and taken to task. With regatd fo
maintenance, I can tell you, Sir,

as agalngt 50 accidents that oc d
during the period from Apr
December, 1989, only 41 accidents
have taken place during the corres- 7
ponding period this year. (Inter-
ruptions) ....

SHRI KAPIL, VERMA: What a great
consolation!

SHRI GURUDAS DAs GUPTA:
Sir, af least on this score, there should
be a condemnatich of hig attitude.
He finds consolation that nine acti-
dents less have taken place! .

-SHRI BHAKTA CHARAN DAS:
No; 1 am not-getting any consolation

(Interruptions) .

SHRI GURUDAS DAS GUPTA:
Thig 1s their attitude towards human
lives!. . (Interruptions)

SHRI BHAKTA CHARAN DAS:
Sir, I would like to tell the honour-
able Members that I am very serious
about these accidents even 1if they are
less 1n number Whatever accidents
have taken place so far, whether they
are because of human feilure or be-_
cause of poor maintenance, we are
taking them very seriously only and
we will not exclude anybody whp is
gulty of negligence, whether in the
matteyr of tracksg or m the matter of
signalling

Some honourable Member raiged the
question of contractors also being held
responsible. But, as far as our infor-
mation goes, it is because of the signal-
ling defect and the failure of the rail-
way staff that this has happened. So,
this 15 not in any way connected withre
the contractors Without contractors,
1t 1s not possible ty execute the work -

Sir, the. honourable Members have
expressed their deep concern and
whatever - doubts they have rawsed
will-be 1nquired into and the concern-
ed authorities will be given proper
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direction ‘The honourable Minister of
Railways is visiting the spot today and
tomorrow he will be there on the
spot and he will find out about the
things,

SHRI KAPIL VERMA: Then will
you make the statement tomorrow?..
(Interruptions) ...

SHRI BHAKTA CHARAN DAS: I
can assure the Members that we will
take strong measures .. (Interrup-
tions)...

SHRI SUNIL BASU RAY (West
Bengal): Sir, the honourable Mimster
has accused the Railway staff...(Inter-
ruptions) ..But I would like to say
that it igs due to the careful attitude
of the Railway staff to avoid accidents
that most of the accidents have not
taken place which should otherwise
have taken place . (Interruptions)...
So this attitude of the Railway Minis-
try and the Raillway Board is condem-
nable, ang this statement by the
Minister of State shoulg be with-
drawn. (Interruptions)

SHRI EAPIL VERMA- Sir, you pro-
tect our interests and ask him to make
a statement tomorrow (Interruptions)
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Faawrsas (s W zare fag)
ey avrifear o, s ag s @
W Wl WERT AEW, savaT faw
oY, . . (cawew) . ..

st ey At A ¢ FA qEr
qgeg AR, qAT & 7

Iqawt qw (i wwT A fag)

|, N s § fF oww
T w®) R . (vazaw) ..

Please hear. The State Minister is
telling that perhaps the Ministey is
going there tomght. Tomorrow he
wil] come back. I think tomorrow he
will come here in the House and I
will also convey the feelings of the
House to him. And also I am telling
the State Minister to convey the senti-
ments of the Members to the Minister.

SHRI BHAKTA CHARAN DAS: |
assure thig House that I will convey
to him the feelings of the Members.
We will take it seriously that the
Members have expressed their deep
concern.

Irawre (st waY o fag) ¢
T A wrlardt w9 gEg 11 @
aF ¥ fag wfrr o ol &1

The House then adjourned
at fifty-two minuteg past six
of the clock till eleven of the
the clock on Tuesday, the 8th
January, 1991.



